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Report of the Joint committee appointed by Hon’ble National
Green Tribunal, Wester Zone Bench, Pune in Original

Application No. 100 of 2024 (WZ)

1. Brief history of the land in question

The private land parcel in question CTS 827A/4A/1 involved
in the matter before the Hon’ble NGT pertains to Survey No. 239/1 of
Village Malad, Mumbai Suburban District. On 9t August 1975, a
notice under Section 35(3) of the Indian Forest Act, 1927, was issued
and served to the F.E. Dinshaw Trust for the acquisition of 1488
acres and 33 gunthas of the Trust's land as Acquired Private Forest

in Survey No. 239/ 1 of Village Malad.

The Divisional Forest Officer of Borivali National Park at that
time requested the F.E. Dinshaw Trust to hand over possession of
the 1488 acres and 33 gunthas of land in question. In a letter dated
3rd September 1975, the Trust informed the Divisional Forest Officer
of Borivali National Park (now Sanjay Gandhi National Park) that
approximately 44 acres of this land had already been acquired by the
Municipal Corporation of Greater Mumbai (MCGM) in 1969, and
around 600 acres had been taken by the MCGM in March-April 1974
under the Land Acquisition Act. Consequently, the Trust handed over
possession of only 841 Acres and 29 Gunthas to Borivali National
Park by September 1975. In their letter dated 10t September 1975,
the F.E. Dinshaw Trust further clarified that about 639 Acres 16
Gunthas 2 Annas of land in Survey No. 239/1 of Village Malad, out
of the total 1488 Acres 33 Gunthas, had been acquired by and was
in possession of MCGM, which is why only 841 Acres and 29 Gunthas

could be handed over.

The F.E. Dinshaw Trust and others subsequently filed Misc.
Petition No. 1465 of 1975 against the Conservator of Forest, Thane,
-1-
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the Divisional Forest Officer of Borivali National Park, and the State
of Maharashtra. In the petition, it was argued that approximately 640
Acres of land in Survey No. 239/1 of Village Malad were no longer
available for transfer to the Forest Department or Borivali National
Park authorities, as this area had already been acquired and handed
over to the MCGM prior to the enforcement of the Maharashtra
Private Forest (Acquisition) Act, 1975. Given this situation, the F.E.
Dinshaw Trust submitted that about 639 Acres and 29.5 Gunthas
were unavailable for acquisition. Consequently, the Trust and the
State filed Consent terms (Copy of the Consent terms is attached as
Annexure-1) on 3'd December 1979, limiting the acquisition under
the Maharashtra Private Forest (Acquisition) Act, 1975, to 848 Acres,
29 Gunthas, and 12 Annas. As a result, Sanjay Gandhi National Park
took possession of 848 Acres, 29 Gunthas, and 12 Annas of land from

Survey No. 239/ 1 of Village Malad.

Under the Development Plan for “P” Ward in 1967, the MCGM
reserved an area of 572 acres and 29 gunthas from Survey No. 239/1
of Village Malad under the Maharashtra Regional and Town Planning
Act, 1966 (MRTP Act 1966), along with other lands, for the purpose
of expanding Aarey Milk Colony and establishing cattle stables. In
September 1973, the MCGM passed a resolution to acquire these
lands under Sections 126 and 127 of the Maharashtra Regional and
Town Planning Act, 1966. However, as some of the land was hilly
terrain and unsuitable for cattle settlement, it was returned to the
F.E. Dinshaw Trust via an MCGM resolution dated 26t March 1984.
It was later learned that the F.E. Dinshaw Trust subsequently
granted development rights or power of attorney of the private land

parcel to Ferani Hotels Pvt. Ltd. for the development of this land.

On 10t May 2024, the Hon’ble National Green Tribunal,
Western Zone Bench, Pune, constituted a Joint Committee to
investigate the matter in Original Application No. 100 of 2024 (WZ).

This committee includes one representative each from Respondent
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No. 1 (Municipal Commissioner, MCGM), Respondent No. 5 (Principal
Secretary, Water Resources Department, State of Maharashtra), and
Respondent No. 7 (Additional Principal Chief Conservator of Forests),
with the Additional Principal Chief Conservator of Forests designated
as the nodal agency. The Tribunal directed the Joint Committee to
visit the site in question, after notifying the applicants of the visit
date, and to submit a report regarding the accuracy of the claims
made by the applicants in this case. The Committee is also tasked
with proposing any necessary actions that the Tribunal may require.
The Additional Principal Chief Conservator of Forests is to submit the
Joint Committee’s report within one month via email to ngt-
pune@gov.in, preferably in a searchable PDF/OCR-supported format,

rather than an image PDF.

Accordingly, the Additional Principal Chief Conservator of
Forests (Wildlife), Western Region, Mumbai, has constituted the
following committee vide letter dated 14.06.2024 (Copy of the letter

has been attached as Annexure-2).

1. | Dr. V. Clement Ben, IFS Nodal Officer
Additional Principal Chief Conservator of

Forests (Wildlife) Western Region, Mumbai.

2. | Dr. Bhagyashree Kapse, Member
Deputy Municipal Commissioner, Zone-7,
MCGM.

3. | Shri. Narendra Mahajan, Member

Executive Engineer, Thane Irrigation
Division, Kalwa (Thane)

4. | Shri. G. Mallikarjuna, IFS Member

Chief Conservator of Forests & Director, Secretary
Sanjay Gandhi National Park, Borivali,

Mumbai.
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2. Site Inspection by the Joint Committee and its

observations

On 23rd July 2024, the aforementioned committee conducted a

joint site inspection at CTS 827A/4A/1 in Malad after informing the

applicants. Mr. Stalin Dayanand, a representative of the applicant

organization, was also present during the inspection. The

photographs taken during the joint site inspection are attached as

Plates I to V. The committee's observations are as follows:

1)

2)

3)

As per the Development Plan of P/N Ward, sanctioned by
the State Government in 1993, the plot bearing CTS No.
827A/4A of Village Malad (East) was designated as a No
Development Zone (NDZ). This plot was subsequently
subdivided into two separate plots, now bearing CTS

Nos. 827A/4A/1 and 827A/4A/2.

The land parcels bearing CTS Nos. 827A/4A/1 and
827A/4A/2 in Malad are situated adjacent to the
boundary of Sanjay Gandhi National Park, placing them
within the Eco-sensitive Zone (ESZ) surrounding the
park. This zone, as notified, extends between 100 meters
to 4 kilometers depending on the specific location. In this
area, the ESZ is 100 meters wide. Any development
within this Eco-sensitive Zone requires the permission of

the competent authority.

As per Government Notification No. TPB 4313/CR-
191/2013/UD-11 dated 05.04.2016, the subdivided plot
bearing CTS No. 827A/4A/2 of Village Malad (East) has
been included in the Residential Zone and is reserved for
"Police Housing." This reservation is alongside an 18.30-
meter-wide road that passes through the plot bearing
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CTS No. 827A/4A/ 1 of Village Malad (East) (a copy of the
notification is attached as Annexure-3). The
construction work for the Police Housing has not yet
commenced. Additionally, the requisite permissions for
the development of the "Police Housing" and the D.P.
Road from the competent authority under the SGNP Eco-

sensitive zone notification have not yet been obtained.

The plot bearing CTS No. 827A/4A/1 in Malad (East) is
located in a No Development Zone (NDZ) and is impacted
by the D.P. Road as per the sanctioned Development Plan
2034. According to this plan, an 18.30-meter-wide D.P.
Road runs along the boundary of Sanjay Gandhi
National Park (SGNP) on the north side, providing access
to the adjoining plot bearing CTS No. 827A/4A/2 of
Village Malad (East), which is reserved for Police Housing
(Copy of the D.P. Remarks regarding CTS No. 827A/4A/1
is attached as Annexure-4). The advance possession of
this 18.30-meter-wide road was taken over by the
Municipal Corporation of Greater Mumbai (MCGM) on
27.07.2019 (a copy of the possession letter is attached

as Annexure-5).

Ferrani Hotels Pvt. Ltd., received permission from the
SGNP ESZ Monitoring Committee, as per their letter
dated 1st November 2018, to develop residential and
commercial buildings on the plot CTS No. 827A/4A/1 (a
copy of the ESZ Monitoring Committee's permission

letter is attached as Annexure-6).

Unlike the dense vegetation within the boundary of
Sanjay Gandhi National Park, this land parcels in CTS
No. 827A/4A/1 and 827A/4A/2 are notably devoid of

tree growth, a stark contrast that highlights the impact
-5-
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of human activities on the environment. The site is
largely barren, with only shrubs and grass remaining.
This lack of significant tree cover is a direct result of
repeated human interventions, including the removal of
vegetation. No root stocks, which could allow for natural
regrowth, were found during the inspection, indicating
that the area has been degraded. The remaining
vegetation is sparse and is the product of the land being
continuously put under biotic pressure.

The former Director of the Sanjay Gandhi National
Park (SGNP), via a letter dated 19.01.2019, issued a
directive to M/S Ferrani Hotels Pvt Ltd, the entity
responsible for the land parcel CTS 827A/4A/1. The
directive instructed them to establish firelines within
their property to act as a protective barrier, preventing
the spread of fires from their land into the Sanjay Gandhi
National Park. This measure is crucial for safeguarding
the park's flora, fauna, and overall ecological integrity
(Copy of the letter dated 19.01.2019 is attached as
Annexure-7).

According to documents provided by the MCGM, a
significant fire broke out on 3t December 2018 at the
land parcel CTS 827A/4A/1 in Malad. Following this
incident, the Deputy Regional Officer of the Maharashtra
Pollution Control Board (MPCB) conducted a thorough
inquiry to determine the impact of the fire. The findings
of this investigation were detailed in a report dated
26.02.2019 (Copy of the report of Deputy Regional
Officer, MPCB is attached as Annexure-8).

The report revealed the details about the condition
of the land prior to the fire. Specifically, it was found that
65 large teak trees and 126 large trees of various other
species had been cut down at the roots shortly before the

fire occurred. Additionally, 185 medium-sized teak trees
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and 778 trees of other species were similarly felled. The
report further documented that 522 tree roots were
severed prior to the fire, and during the blaze, 4,216 tree
roots were destroyed, indicating extensive deforestation
activities had taken place on the land.

The scale of the destruction and the timing of the
tree cutting strongly suggested deliberate human
intervention aimed at clearing the land, possibly to
facilitate future development. In response to the MPCB’s
findings, Mr. Mayuresh Dattatray Bhoir from Garden
Department, P/North Ward, MCGM, filed a FIR against
Ferani Hotels Pvt Ltd., at Dindoshi Police Station,
Mumbai, urging immediate legal action for large scale
illegal tree felling on land parcel CTS 827A/4A/1 in
Malad. Regarding FIR No. 942/19, filed by Mr. Mayuresh
Dattatray Bhoir from the Garden Department, P/North
Ward, MCGM, against Ferani Hotels Pvt. Ltd. at Dindoshi
Police Station, Mumbai, the case was investigated, and
‘A’ summary report was submitted by the investigating
officer to the competent authority. Upon reviewing the
police report, it was found that the investigation relied
primarily on witness statements (Copy of the FIR is
attached as Annexure-9). The status report on the above
FIR was obtained from the Senior Police Inspector,
Dindoshi Police Station (a copy of the report is attached

as Annexure-10).

During the site inspection conducted by the Joint
Committee, it was observed that no construction activity
has occurred within the 100-meter strip of the Eco-
sensitive Zone affecting CTS Nos. 827A/4A/1 and
827A/4A/2 on the northern and eastern sides. Land
leveling work is currently underway for the 18.30-meter-

wide D.P. Road, which runs parallel to the Sanjay
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Gandhi National Park (SGNP) along the northern
boundary of the plot. Additionally, five IT/ITES buildings
are already present within CTS 827A/4A/1, along with
internal roads providing access to both the existing and

proposed developments.

8) The water stream running through the plot bearing CTS
No. 827A is known as 'Walbut Nalla,' a feature also
documented in the Development Plan 2034 for this land
parcel. The major nalla remarks for the plot bearing CTS
No. 827A, Village Malad (East), provided by the Deputy
Engineer (Storm Water Drains), Planning Cell, are
included in Appendix-11. Accordingly, a portion of the
Walbut Nalla has been partially trained as confirmed by
the letter from the Executive Engineer (Storm Water
Drains) (P&R), MCGM, dated 24.02.2019 (a copy of the
letter is attached as Appendix-12).

This land parcel forms part of the watershed for
Walbut Nalla. As an integral part of the natural drainage
system, this area plays a crucial role in channeling
rainwater and maintaining the hydrological balance
necessary for the proper flow of these nalla.

However, previous development activities on this
land have already caused significant disruptions to the
natural watercourses. These activities have altered the
terrain, leading to disturbances in the natural water flow,
potentially resulting in  waterlogging, reduced
groundwater recharge, and increased surface runoff.
Such disruptions not only impact the immediate
environment but also affect the overall ecological health
of the Walbut Nalla, with potential consequences like
downstream flooding and erosion.

Further unregulated development on this land

parcel poses an even greater threat to the watershed.

-8-
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Additional construction and land modification would
likely exacerbate the existing disturbances, further
obstructing the natural water flow. The continued
alteration of this watershed area threatens to undermine
the region's environmental stability, emphasizing the
need for careful consideration of any future development
plans to prevent further harm to this critical urban

watershed in the region.

During the Joint Committee's field visit, it was observed
that hill cutting and soil excavation activities have been
conducted at few spots to facilitate the construction of
the D.P. Road on the northern side of the land parcel.
Such excavation can lead to increased soil erosion and
instability, potentially affecting the surrounding
environment. Besides the hill cutting, soil excavation
was also noted at some locations within the land parcel.
These activities have disrupted the natural soil layers,
which could impact the area's ability to retain water and

support vegetation.

As mentioned in the preceding paragraphs, the site
inspection by the Joint Committee revealed that CTS No.
827A/4A/2, owned by M/S D.B. Realty, is located
adjacent to CTS 827A/4A/1 and borders the Sanjay
Gandhi National Park (SGNP). This land parcel shares
several key characteristics and conditions with CTS
827A/4A/1:

i. Like CTS 827A/4A/1, CTS No. 827A/4A/2 is
situated near the SGNP boundary, placing it
within the same ecological zone and subject to
identical environmental regulations and

protections.
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ii. Observations regarding land use, vegetation cover,
and potential environmental impacts for CTS No.
827A/4A/2 are comparable to those noted for CTS
827A/4A/1, including disruptions to natural
habitat or alterations caused by human activities.

iii. CTS No. 827A/4A/2, like CTS 827A/4A/1, falls
under the same regulatory framework due to its
location within the Eco-sensitive Zone (ESZ) of

SGNP.
3. Recommendations:

To offset the damages done to the said piece of private land, the

following recommendations are suggested by the Joint Committee:

1. According to the notification dated 5t December 2016
regarding the Eco Sensitive Zone (ESZ) around Sanjay Gandhi
National Park, the State Government was required to prepare
a Zonal Master Plan within two years from the publication of
the notification in the Official Gazette. This plan was intended
to guide development and land use within the ESZ, ensuring
that any activities are consistent with environmental protection
goals and the preservation of the park's ecological integrity.

It has been observed that the Zonal Master Plan has not
yet been developed or finalized. This delay has significant
implications for the management and regulation of the Eco-
sensitive Zone (ESZ) around the Sanjay Gandhi National Park,
creating a regulatory gap that could potentially allow
unregulated or inappropriate development activities. Therefore,
it is recommended that the Hon’ble Tribunal direct the
Monitoring Committee, established under the notification
dated December 5, 2016, to expedite the preparation of the
Zonal Master Plan. Additionally, the Hon’ble Tribunal should

impose a key condition in the Zonal Master Plan stipulating

-10 -
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that no areas currently designated as No Development Zone
(NDZ) within the Eco-sensitive Zone (ESZ) of the Sanjay Gandhi
National Park shall be converted into Development Zones in the
future. This measure is crucial to preserving the natural
integrity of the area. It is further recommended that the
Tribunal set a deadline of six months for the completion and
submission of this plan, ensuring that the necessary regulatory
framework is established promptly to effectively manage and

protect the ESZ.

. Regarding FIR No. 942/19, filed by Mr. Mayuresh Dattatray
Bhoir from the Garden Department, P/North Ward, MCGM,
against Ferani Hotels Pvt. Ltd. at Dindoshi Police Station,
Mumbai, the case was investigated, and ‘A’ summary report
was submitted by the investigating officer to the competent
authority. Upon reviewing the police report, it was found that
the investigation relied primarily on witness statements.
However, incidents such as illegal tree felling and persistent
burning cannot be adequately investigated through
conventional police investigation methods alone. These types of
violations require a more rigorous approach, such as vigilant
monitoring of change detection studies, which provide reliable

quantitative data.

. The Joint Committee has concluded that the part of the area
in question (up to 100 metres from the boundary of the Sanjay
Gandhi National Park) falls within the boundaries of the
notified ESZ of Sanjay Gandhi National Park. Consequently,
the Committee recommends that hill cutting in this region be
strictly prohibited to comply with the regulations governing the
ESZ and to prevent any adverse impacts on the park’s

ecological integrity.
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4. Given that the area has been degraded over the past few years,

it is crucial to undertake a comprehensive rejuvenation effort
to restore its ecological balance. The degradation of the land
parcel has significantly disrupted the local ecosystem, leading
to a loss of vegetation and the soil.

To address this issue, it is recommended that a targeted
rejuvenation plan be developed. This plan should involve
creating a 50-meter green belt within the Eco-sensitive Zone
(ESZ) inside CTS 827A/4A/1 and CTS 827A/4A/2 by
replanting native plant species that are well-suited to the local
environment along the boundary of the Sanjay Gandhi National
Park. Implementing this replanting strategy will help restore
natural habitat conditions, support wildlife, and improve soil
health. M/S Ferani Hotels Pvt. Ltd. and M/S D.B. Realty
should respectively undertake this work using their own funds,

in consultation with the Forest Department.

5. Construction activity is a Regulated activity as per ESZ
notification of Sanjay Gandhi National Park dated 05.12.2016.
The remarks regarding the construction activities in the SGNP
ESZ notification are as given below:
SL. Activity Remarks
No.
11. | Construction Activities

Construction shall be permitted
within the Eco-sensitive Zone as
per the provisions of the approved
Development Plan and other
applicable rules and regulation
under the Maharashtra Regional

and Town Planning Act:

Provided that the under

construction / renovation of
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commercial buildings including
group housing societies, offices,
and services such as Information
Technology / Information
Technology Enabled Services,
Parks, Roads, Power Transmission
lines and cables,
Telecommunication Towers and
cables, Sewage lines, civic
amenities, etc., and new
construction projects such as
Mumbai Metro Rail Shed, and
creation of new civic amenities
such as water supply related
infrastructure and facilities and
Operation & Maintenance of
infrastructure, facilities of civic
amenities sanctioned by
concerned Local Self Government
under approved Development Plan
under the Maharashtra Regional
and Town Planning Act, may be
permitted within ESZ subject to

applicable rules and regulations.

Provided further that commercial
redevelopment, reconstruction,
repairs of existing structures
which includes group housing
societies, sanctioned by concerned
Local Self Government wunder
approved Development Plan under

the Maharashtra Regional and

Town Planning Act, may be
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allowed within Eco-sensitive Zone
subject to applicable rules and

regulations:

The construction activity related to
small scale industries not causing
pollution shall be permitted as per
applicable rules and regulations, if
any, with the prior permission from

the competent authority.

The Approved Development Plan
shall be in conformity with the
Zonal Master Plan taking into
consideration the conservation

aspects of the Eco-sensitive Zone”.

In accordance with the provisions outlined in the ESZ
notification, construction activities within the Eco-sensitive
Zone (ESZ) are permitted, provided they comply with the
stipulations of the approved Development Plan and adhere to
the regulations set forth under the Maharashtra Regional and
Town Planning Act. However, Ferrani Hotels Pvt. Ltd. received
permission from the SGNP ESZ Monitoring Committee, as per
their letter dated 1st November 2018, to develop residential and
commercial buildings on the plot CTS No. 827A/4A/1, which
is designated as a No Development Zone (NDZ) according to the

D.P. Remarks.

. After a thorough review of the current land conditions, the
Joint Committee has recommended establishing a S50-meter
buffer zone within the Eco-sensitive Zone (ESZ) adjacent to

Sanjay Gandhi National Park. This buffer zone, with a
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minimum width of 50 meters inside the ESZ, should be densely
planted with native vegetation to create a natural barrier.

The primary goal of this buffer zone is to provide a
protective cushioning effect for the National Park. By creating
this vegetative barrier, the buffer will help mitigate potential
negative impacts from nearby construction and development
activities. This approach is intended to preserve the ecological
integrity of the park, preventing disruptions to its natural
processes and maintaining its environmental stability.

In addition to its protective role, the native vegetation
within this buffer zone will contribute to several ecological
benefits. It will aid in restoring and maintaining local
biodiversity by providing habitat and food sources for various
wildlife species. The presence of native plants will also enhance
soil stability, reducing erosion and runoff, and improve the
overall environmental quality of the area.

Furthermore, the Joint Committee recommends that this
50-meter buffer zone be made a mandatory requirement across
the entire ESZ surrounding Sanjay Gandhi National Park. By
enforcing this buffer zone universally throughout the ESZ
around Sanjay Gandhi National Park, it will ensure consistent
protective measures are applied, effectively safeguarding the
park’s ecological values and enhancing the resilience of the

entire protected area.

Sanjay Gandhi National Park is a crucial ecological area
nestled in the heart of Mumbai, acting as the city's green lung and
providing a sanctuary for a diverse range of flora and fauna, including
endangered species. The park is essential for maintaining the region's
biodiversity, regulating the local climate, and supporting wildlife. It
also offers valuable recreational and educational opportunities,
fostering environmental awareness and conservation efforts.

Protecting the Eco-sensitive Zone (ESZ) surrounding this unique
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National Park is imperative to ensure a buffering effect that preserves
its ecological integrity. The above findings of the Joint Committee
underscore the necessity for consistent oversight and enforcement of
environmental regulations across the entire Eco-sensitive Zone,
including land parcels CTS 827A/4A/1 and 827A/4A/2. This is
crucial to ensuring the preservation of the ecological integrity of
Sanjay Gandhi National Park (SGNP). The SGNP ESZ Monitoring
Committee, the Municipal Corporation of Greater Mumbai (MCGM),
and the Environment Department of the Government of Maharashtra
must provide this oversight to safeguard the park's long-term

ecological health and sustainability.

(Dr. V. Clement Ben) (Dr. Bhagyashree Kapse)
Additional Principal Chief Deputy Municipal
Conservator of Forests Commissioner, Zone-7,
(Wildlife) Western Region, Municipal Corporation of
Mumbai. Greater Mumbai
(Narendra Mahajan) (G. Mallikarjuna)
Executive Engineer, Chief Conservator of Forests
Thane Irrigation Division, & Director,
Kalwa (Thane) Sanjay Gandhi National Park,

Borivali, Mumbai
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Plate-I
CTS No. 827A/4A/2, Malad

Photographs revealing the absence of vegetation (Trees) in CTS
827A/4A/2

N

‘CTS 827A/4A/2

CTS 827A/4A/2
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Plate-II
CTS No. 827A/4A/2, Malad

Photographs illustrating the contrasting features of vegetation
between the CTS 827A/4A/2 and the adjoining Sanjay Gandhi
National Park

. X, T TRE -j’; < = m
Sanjay Gandhi National Park

JECTS827A/4A/2

Sanjay Gandhi National Park
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Plate-III

CTS 827A/4A/2 and CTS 827/4A/1

-
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PLATE-IV
CTS 827A/4A/2
Hill Cutting
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PLATE-V

Soil Excavation
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IN THE HIGH COURT OF JUDICATURE AT BOHBAY
RDINARY (RIGINAL CIVIL JURISDICTICH
MISC. FETITION No.1486 OF 1975

Ay

AEBLIC Ha Hagia & Ors,. :El; Petitioners

Versus
N.J. Joshi & Ors, g ¢ 7 .... Respondents
f
CCNSERT TERMS
. //
1, Gut of total area of 1488 acres and f3.Qunthas,

bounded black a portion of land comprising of 8¢8 acrea

20 gunthas and 12 annas shown in green colour on the plaa
hereto annexed, posaession_of land comprising 841 acres

29 gunthas and 8 annas which has already been handed over by
the Petitioners to .tha Forest Department of the Governmaagt

on S9th September 1975, shall not be claimed by the Petitionars
and =shall be deemed to be a private forest which lawfully
vested in the Gdévermment on 30th August 1975 wviz. the date

on which The Maharashtra Qovernmat Forest Acqulsition Act

19 came into force, The Petitloners undertake to this

Ho 'blé Céurt-that ﬁeitheb the Petitionera mnor any one on
their behalf will claim any right, title or interest {n ths
aforesald lands admeasurling 848 acres 26 gunthas and 12 annas,
/// :
2. The balance area comprising of 640 ac;zé/lz gunthas

and 4 anrnas shown {n red colour on the plan hexetc annexed,

(Out of whicht- (1) Possession of 572 acres 29% gurithas was
gliven to the Bomday Municipal Corporatlc
on or about 22nd March 1974 in
pursance of the acquisition thereof
urder & Notifilcation dated 1lst
FTebruary 1973 under Section 6 of the
land Acquisition Act; |

(L1) Possession of 44 acres 23 gunthas anad

12 annae was given to the Land
ACjuisition Officer on or about 24th

April 1969 pursuant to acquisition
ergof for tha

proceedings in respect Ui

purposes of a reservoﬁﬁrml;__;”_ y
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(i%i) Fossession of 5 acres and 2 ggnt#as
was given to the Bombay Municipal
Corporation in or iboﬁt 1974<75 for

: purposes ancillary to that of a
' reservoir ; ; ¥ -

(iv) *?Pstéséio; of 17 ic&eS*édde?}gﬁﬁthas
being quarry léng Jhicb was baéded over
to the purchasers tﬁereof in or about
1972)

L
B

are not a "forest" or a'brivété-férést" within the meaning
of The Maharashtra Forest Acqusiton Act, 1975 or the
Forest Act, 19727 and will not be qlaiﬁed by the Government
as such, '

3. The impugned notices Exhibit "B (Collectively),
C. E and G to the Petition are hereby.withdrawn.

4, No erder as to costs,

Dated thig 3rd ‘day of December 1979,

Sd/- M.0, Chiray Sd/~ A.R. Shinde
Caungel for Rztitioner . Counsel for Respondent No.1, 2
& '3 for State of Mabarashtra, -
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G. R, 1.D, No. 4398' dated 3'7’|(l]
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In the High Court of Judicature at Bombay
ORDINARY ORIGINAL CIVIL JURISDICTION
HMTP:;'rmuu No. 1465 or 19§, -
’ Coram: L»cnill de
- Dated: e '
ey 3-42~1779,
LusL: N, izsain & Orfe b jrynt : Mﬂi‘.’l.
Yi%e ‘ I _ |
fe J. Jiobs & Uzle . eve pes; endonts,
1/8. razondmed A mﬂl:'m.j-i rop :Pﬁrl:éfiﬂ_'_!"o '
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Maharachtra Regional and Town Planning Act, 1966
Sam:tro'ned modification to Revised I}eveﬂowm ent
Plan of Gr. Mumbai (P/N Ward) under Section
31(1AA}()of the Act.. '

Urban De_velopment Department,
_ Mantrataya, Mumbai 40T 032,
Dated 5" Aprif, 2016,

 NOTIFICATION

-

No TPB 42 13/CR-191P0|‘3/UD-11-'

* vide Urban Development Depanmem s Notification No. TPB 4392/6176/UD-11 (RDP) daled'

Whereas the Development Plan of ‘P/N Ward bf Greater Mumbar (hemnatter referred
to as “the’ sard plan™) has béen sanctioned by the Government under section 31(1) of the
Maharashira Regional and Town Pl:lrmtnl7 Act, 1966 (hereinafter referred to as “the said Act”)

25/4/ 1993 and the same carne into foree wrth CffE'Lt from 29/4/ 199:

Aud whereas, the land admeasurinc about 80934 sq.mt. bearing S. No. 239/1(pt). CTS

_No 827A74A/2 of village Malad (East) (hereinafter referred to as “the said land™)is included in

No Deveiopment Zone as per the said plan ;

And whereas, M/s. D.B. Realty Pvt. Ltd. CA of Shri. Tarashankar Choubey has

. represented to Police Commissioner, Mumbai that it is wrl[mg 10 dc»c]op the said land partly for
" Police Housing purpose and partly for free sale purpose. The Tands in the vicinity of the said land

are generally developed. The Govt. has considered the acute shortage of Police Housing & afier

" due consideration of 2l] facts and considering the de: velopment in th¢ vicinity of the said land: is

of Lhe opinion thal the said land has dcve!opmcnr potential as proposed by the developu

‘And whereas, the State Govemmem i Home Depariment has- exammed the proposal

subn‘nlted by the developer throuLh the Police Commrscloner and have supuld{cd soine
condmons St S , R

[

. And whereas, afler considering the above facts and circumstances, the Government
found it expedient to urgentlv include the said land in-  Residential Zone from No
[)"vclooment Zone and to be reserved for Police Housing sub_lect to certain conditions:

And whereas, the Government in exercise of the powers conferred under sub-section (1AA)

of 'Section 37, had issued Notice No. CMS/TPR 4308/405/CR-259/2009/UD-1] dated 2™
September 2009 for inviting suggestions/objzctions from general public with regard to include
)thlﬂ"df said land in Residential Zone from No Development Zone and a 1o reserve it for Police Housing
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- { hereinaftét referred to as “the proposed modiﬁcaﬁon) and appointed the Deputy Director of Town
Planning, Greater Mumbai as the officer (hereinafter referred to as “the said Officer’") to submit a
report ¢n the suggestlons/objecuons received in respect of the proposed modification to the Govt.
© after gwmg hearing to the concerned persons and the Municipal Corporation of Greater Mumbai;

_ And whereas, the Noticee No. CMS/T PB 4308/405/CR-259/2009/UD-11"dated” 2™
Septertiber 2009 was-pubtished-in Maharashtra Government Gazette dated 10-16™ -Septensber 2009
~and the sauLOfﬁccr has submitted-his Report vide letter No. 1958 dt. 7" November 2009 threugh

the Director of Town Planning, Maharashtra State, after completmg the lcgal formalltles stlpulatcd
under Section 37 IAA) of the said Act: -

And whercas after cons1derm1_ the Reporl of the said Ofﬁc.er the suugestlons!omecnons B
-'recened from the general public and afler consulting the Durector of Town Planning, Maharashtra

_ State, the Government is of the opinion that the proposed modifieation is reqmred to be sanctioned
with some chan&,es C

- Isald Act, thé Government hereby -

(A)Sanctxons the said modlﬁcatnon proposal as follows -

-.admeasunng. 80934 sq.mt. is de!eted from No Development Zone and included in ' Residential ."':"-"*-*““f

Zone and reserved for reservation of “Police Housing™ along with 18 00 mtr. W1dc road on
the following cond.uons

N iy o Y

e L s i bt et e B SWE AN e o e e ki ST

M A tuffer zone of 10 mt. shail be reserved between the smd land .md adjoining
: ,torestland

(i) - The Appropriate Authontv for the development of said \and shall be the State
: Government in Home Department. :
{iit) The above said reservation shall be - developed by Appropnate Authority
' ~according to.the provisions of Regulation’ J.>(3)(B) of Deve‘opment Control
~ " regulations for Greater Muimbai., ‘
' (i\;) The Developer shall de\elop 18 mt. wide road at hlS owni cost. The maximum
- gradient of road shall be allowed upto 8%. : : '
(v} In any case the regulations in respect of Police Housing component shall be
strictly followed to avoid misuse of the said component and the work' of this
~ component will be started at carhest
(vi)  The above devclopment is subject to draft Notification dt.22.1.2016 and
B ruks/regulatlons lmposud by Mlmsf) of Environment.. “Forest & Climate for

on which the sa_ni_mndxﬂcanon shall comne into force;

T

(B) Fixes the date of publication of this Notification in the Official Gazette, as the date
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(C) Directs. the Municipal Corporation of Greater Mumbai that, in the Schedule of
Modifications appended to the Nouﬁcatlon sanctioning the said Development Plan,
after the last entry a new entry as per (A) above shall’be added.

A plan showing the sanctioned modxﬁcatlon shall be’ kept open for the inspection by the
general pubhc dunng the ofﬁcc hours on all workmg,days at followmg places -

(1) _Office of the Deputy—Dxrector of Town Planmng, Greater Mumbai, havmg hls-ofﬁce at
- ENSA Hutments, E-Block, Azad Maidan, Mahapalika Marg, Mumbai 400001,

(2) Office of the Chief Engineer (Development Plan) Municipal Corporatmn of Greatcr
Mumbau, Mahapalika Marg, Mumbai 400001. ' :

This’- Notiﬁcatio_n shall ‘a'lso- be available _qn' the Govt. of Maharashtra 'wébsite 2
www.maharashtra.gov.in I ' '

;‘,’jj\\ o ' hy oi’der.ar_ld,in the rié.me of thé Covernor of Maharashtra,

S .:*’_,: % = i /‘;1:;;:;"-,“ - —:_\:.:. H-‘-
Safi ' S g/ LR
V- A 75

i
- - vl ;
"n\;r;;/ - taf hf’:\ : (Ki hor D. Glr
= ‘\e:';,\ v ‘;;f? ) ,' * Under Secretary to Government
. A L 5 o [+ " "
N J" “ -
R el
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Mahurashtra Regional and
Town Planning Act, 1966
Sanction under Scction 3I(L) to the
certain  Exeladed Part  (EP) of
Development  Plan-2034, for  Greater
Mum bai. '

GOVERNMENT OF MAHARASIITRA
Urban Developrtient Department
Mantralaya, Mumbai 400 032.

Date - 12 May, 2023

NOTIFICATION
No. TPB-4317/629//CR-118(1V)/2017/UD-11

Whereas, the Municipal Corporation. of Greater Mumbai 'is the Planning
Authority for jurisdiction of Greater Mumbai (herginafier referred 1o a5 “the said
Corporation “) as per the provisions of the Maharashitra Regional and Town Planning
Act, 1966 (hercinafter referred to as “te said Act™).

And whereas, Tn aceordance with Sub-Scction £1) of Section 31 ol the Said Act.
after makiiig necessary ‘enquirics anhd after consultirig the Director of Town, Planming,
Maharashtra Siaie, Pune, the Statc Goveramenit has gccorded sanction to the Draft
Devclopment Plan {Par()-2034 of Greater Mumbai in  K/E, S.G/S: Ward vide
Notification No. TPB- 4317/629/CR-118/2017/UD-11,. dated 9th November 2017 and.
Natification No. TPB-4317/778/CR-267/2017/UD-1 1, dated Tih February, 2018

And whereas, in accordance with provisions of sub Section:(1) of Seetion 31 of
the said Act. dfter making netessary enquiries and after consulting the Directar off
Town: Planning, Maharashira State, Pune, the State Government hds accorded sanction
to the remaining part of the Draft Development Plan-2034 alongwith Development
Conirol and Promotion Reguldtions-2034 of Greater Mumbai with modilication shown
in SCHEDULE-A appended to the Notilication No. FPB-4317/629/R-
118201 #DPAID-11, DL, 08/05/2018 éxcluding the subgtantial Modifigation g8 shewi
s SCHEDULE-B apponded (hercto read with corrigenduny and Addendém of cven
numbet dated: 22/06/2018 and:dated 29/06/201 8 10 the said Notification:

And whercas, thé: Govemnment of Maharashirs has sanctioned @ pait of the said
Drsft Developmernt Plan, while excluding substantial miodifications which were
published a3 Excluded Part (EP) for inviting objections and / or suggestions from the
genetal public vide Notice No. TPB-4317629/CR-11$/2017/EPD-11. Dy
08/05/2018 read with corrigendum of cven number dated 22/06/2018 and dated
29;‘06:’20] & te the qmd Nm:cc And whercas the sard Nﬂtu. dutui 08105!”’018 WIS

1723 May zma and mmgendum ol even numbu- duud ?.2![1&!"018 and dau.d

29/06/2018 werce published in the Maharashtra Govermment Gazetie, Konkan Division
Supplement dated 30™ Sune, 2018:

And -wfb{:i'cﬁ&; Ihe' 'f)cpul'y U'm.ctu‘r a("' "l"eiWn‘ ;'}‘"léiﬁﬁi\‘ﬁgv f"‘rcalrcr Musbai is
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And whereas. the said Officer-alter gi"_ving_. hearing in tespect of the objections
and / or suggestions received from the general public, on the said Excluded Part
and has submitted his report 1 the Guvernment vide his Tetters dated 4/12/2018, dated
25/072019 for Certain 1P vequired to be sanctioned at the carliest and vide his letier
datedd  30/07/2019 submitied his report in respect of temaining Excluded Part. And
whereas, the Director of ‘fown Planning, Mabarashira Statc, Pune vide his letter dated
6/12/2018. dated 01/08/2019, dated 9/07/2020, dated 27/10/2020, dated 29/01/2021,
dated. 3/03/2021,  daied 6/04/2021, dated 17/05/2021, dated 28/05/2021, dated
28/06/2021. dated 25/11/2021. dated 14/02/2022 and 31/03/2022 hag also submitted
his.report onCertain B

And whereas, the Statc Gaverament i of the opinion tha, the Excluded part
showit kA SCHEDULE appended hercto needs to be sanctioned:

Now therefore, in exercise of the powers: conferred by sub-section (1) of
Section 31 of the said Act and -all ottier powers enabling it in that behalf, the
Government of Maharaghtra, -alier consulting the Dirccior of Town Planning;
Maharashira State, Pune heeeby'

{1y {(a) Sanctions certain 1iPs of the said Develgpment Plan-2034 for Greater
Mumbai. as more precisely specificd in Schedule appended hicreto.

(B) !mcs the date after one month of the publication ol this Naotification in the
Maharashtra Government Gazette to be the date on: which the said Excluded Parts
a5 described in the Schedule shall come. into force.

(2) Copy of the Plan showing the aloresaid Excluded Part as sanctioned by the ‘State
Giovernment shall be kept open: for inspection by the general public, during
working ‘hours for a period of onc yeat in the office of the Chief Engineer

T (Development Plan). Municipal Corporation of Greater Mumbai on all working
days:

This Notiflcation be lso mad availablo on the Govt, of Maharashira website
: svww .maharashira;goviin (Acts / Rules).

By order and in the nsme of the Governor of Maharashtra,
.;—J.‘?'L".‘.‘.‘m

vl -
SOPREE g
J TN a0
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MUNICIPAL CORPORATION OF GREATER MUMBAI
NO. Ch.E./DP34202404111528913 D.P. Rev. dt. Refer Inward Number; P/N/2024/111528933 Payment Dated 17/04/2024

&

Office of the Chief Engineer (Development Plan)
Municipal Head Office, 5th Floor,
Annex Building, Fort,
Mumbai - 400 001
To,

Mr./Mrs. SUBHASH P KHER
Construction House 'B', 2nd Floor, Opp. Khar Telephone Exchange, 623, Linking Road, Khar

Sub: Development Plan 2034 remarks in respect to Land Bearing C.T.S. No(s) 827A/4A/1 of MALAD-E Village situated in P/N Ward, Mumbai.

Ref : Application u/no. P/N/2024/111528933 Payment Challan No. DP34202404111528913 Dated 17/04/2024 certifying payment of charges made under
Receipt no. 6200613992 Dated 17/04/2024

Gentleman/Madam,

With reference to above, Development Plan 2034 remarks sanctioned by GoM in respect of subject land boundaries, shown in blue color boundary on the
accompanied plan, are as follows.

Description Nomenclature Remarks

CTS No. 827A/AA/1

Village MALAD-E

Development Plan 2034 referred to Ward P/N
Zone [as shown on plan] ?ﬁ\?\fﬁéxggﬁﬁ%gﬂ__Zorme(NDZ} and Residential(R)

SM NO: SM-PN23 Affected Area -
827A/4A/1 :130477.372
sgm

Affected Area -
827A/4A/1 :95600.914
sgqm

Affected Area -
827A/4A/1 :7463.839
sgm

Affected Area -
827A/4A/1 :606579.021
sgm

Affected Area -
827A/4A/1 :383901.259
sym

Affected Area -
827A/4A/1 :55402.723
sqQm

For description of Excuded Portion/Sanctioned Modification, please refer to the published plan on BMC portal.

Land abutting to Zonal boundary "Residential(R) Natural Areas(NA)
Existing Road Present
Sanctioned Roads affecting the Land [as shown on Proposed Road Proposed Road 18.3 m (5 nos)
plan]
Proposed Road Widening NIL

Sanctioned Excluded Portion:
EP-PN76
Refused to accord sanction. The proposal under section 26 is reinstated.
Sanctioned vide UDD Notification u/no. TPB/4035/1040/ CR-2/06/UD-11 dtd. 24.03.2023 and published in Maharashtra Government
Gazette on 31 March 2023.

This is electronically generated report. Hence personal signature is not required. CHE/DP34202404111528913/DP/P/N



EP-PN140 3 0 5

Refused to accord sanction. The proposal as per section 26 is reinstated.
Sanctioned vide UDD Notification u/no. TPB-4321/CR-20/2021/UD-11 dtd. 12.03.2021 and published in Maharashtra Government
Gazette on 15.03.2021.

EP-PS84

Sanctioned as proposed with following changes:-Considering boundary of the land allotted by the Government to Flim City.i) at this
stage EP-PN17 and EP-PN92 are kept in abeyance.ii} Land admeasuring approx. 33 acres and 35 gunthas given

Sanctioned vide UDD Notification u/no. TPB-4321/CR-20/2021/UD-11 dtd. 12.03.2021 and published in Maharashtra Government
Gazette on 15.03.2021.

EP-PN46

Sanctioned as proposed with clarity to show lable of 18.30 m Existing Road? on plan

Sanctioned vide UDD Notification ufno. TPB- 4320/CR—135/2020/UD 11.dtd. 12.09.2022 and publlshed in Maharashtra Government
Gazette on 07.10.2022.

EP-PN76

Refused to accord sanction. The proposal under section 26 is reinstated.

Sanctioned vide UDD Notification u/no. TPB/4035/1040/ CR-2/06/UD-11 dtd. 24.03.2023 and published in Maharashtra Government
Gazette on 31 March 2023.

EP-PN38

Sanctioned as proposed.

Sanctioned vide UDD Notification u/no. TPB-4320/CR-135/2020/UD-11 dtd. 12.09.2022 and published in Maharashtra Government
Gazette on 07.10.2022.

EP-PN76

Refused to accord sanction. The proposal under section 26 is reinstated.

Sanctioned vide UDD Notification u/no. TPB/4035/1040/ CR-2/06/UD-11 dtd. 24.03.2023 and published in Maharashtra Government
Gazette on 31 March 2023.

EP-PN76

Refused to accord sanction. The proposal under section 26 is reinstated.

Sanctioned vide UDD Notification u/no. TPB/4035/1040/ CR-2/06/UD-11 dtd. 24.03.2023 and published in Maharashtra Government
Gazette on 31 March 2023.

EP-PN46 TEFTy,

Sanctioned as proposed with clarity to show lable of 18.30 mﬁugﬁng F%ad'? on plan

Sanctioned vide UDD Notification u/no. TPB-4320/CR-135/2020L dtd. 12.09.2022 and published in Maharashtra Government
Gazette on 07.10.2022. g

oV E

EP-PN140
Refused to accord sanction. The proposal as per section 2’6 m‘?nsf

Sanctioned vide UDD Notification u/no. TPB-4321/CR-20/2021/ W%t td 12.03.2021 and published in Maharashtra Government
Gazette on 15.03.2021.

EP-PN140

Refused to accord sanction. The proposal as per section 26 is reinstated.

Sanctioned vide UDD Notification u/no. TPB-4321/CR-20/2021/UD-11 dtd. 12.03.2021 and published in Maharashtra Government
(Gazette on 15.03.2021.

Reservation affecting the Land [as shown on plan] NO
Reservation affecting the Land [Sanctioned SM NO: SM-PN23 Affected Area - 827A/4A/1 :5010.347 sqm
Modification] SM NO: SM-PN23 Affected Area - 827A/4A/1 :4999.170 sqm
SM NO: SM-PN23 Affected Area - 827A/4A/1 :10025.841 sgm
SM NO: SM-PN23 Affactad Araa - 827A/4A/1 -A088 ORS sam
For description of Excuded Portion/Sanctioned Modification, please refer to the published plan on BMC portal.

Reservation abutting the Land [as shown on plan] RH1.2(Hospital) and RR1.2(Police Staff Quarters)
Existing amenities affecting the Land [as shown on NO
plan]
Existing amenities abutting the Land [as shown on EOS2.6(Recreation Ground) and ESA2.5(Welfare Center)
plan]
Corrections as per provisions of The proposed road widening as stated above has been corrected and shown in red color dotted color.
DCPR 2034: lines on the accompanying plan as per approval no. MCP/ 8311 dtd. 26.11.2019
ROAD SM NO: SM-PN23 Affecled Area - 8B27A/4A/1 :15108.207 sqm
ROAD SM NO: SM-PN23 Affected Area - 827A/4A/1 :4260.214 sqm
ROAD SM NO: SM-PN10 , EP NO: EP-PN38 Affected Area - 827A/4A/1 :132.087 sqm
ROAD SM NO: SM-PN23 Affected Area - 827A/4A/1 :5925.206 sqm
ROAD EP NO: EP-PN46 Affected Area - 827A/4A/1 :11938.723 sqm
EP NO: EP-PN140 Affected Area - 827A/4A/1 :774.489 sqm

This is electronically generated report. Hence personal signature is not required. CHE/DP34202404111528913/DP/P/N
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ROAD EP NO: EP-PN140 Affected Area - B27A/4A/1 :16350.951 sgm
ROAD EP NO: EP-PN140 Affected Area - 827A/4A/1 :16633.633 sqm
ROAD EP NO: EP-PN76 Affected Area - 827A/4A/1 :18514.109 sqm
ROAD SM NO: SM-PN10, EP NO: EP-PN38 Affected Area - 827A/4A/1 :132.087 sqm
EP NO: EP-PN46 Affected Area - 827A/4A/1 :274.287 sqm
ROAD
ROAD
For description of Excuded Portion/Sanctioned Modification, please refer to the published plan on BMC portal.
Whether a listed Heritage building/ site: ¥es /No
Whether situated in a Heritage Precinct: ¥es /No
Whelher situated in the buffer zone/Vista of a listad Yes [ No
heritage site:
Whether a listed archaeological site (ASI): ¥es /No
Whether situated in the buffer zone/Vista of a listed ¥es /No
archaeological site (ASI):

Note:

The remarks are offered based on the records of CS/CTS boundaries/CS/CTS Nos available with this office. However the boundaries shown in the
records of City Survey Office shall supersede those shown on the DP Remarks Plan.

Demarcation: The Alignment of the proposed road/R.L. and boundaries of reservations and their area are subject to the actual demarcation on site by
E.E.T&C./A.E.(Survey) as case may be.

Remarks are offered only from the zoning point of view without reference to ownership and without carrying out actual site inspection and without
verification of the status of the structures if any on the land under reference. Status of the existing road, if any, shall be confirmeed from the concerned
Ward Office.

The DP Remarks and Plan shall be read with notification no. TPB.4317/629/CR-118/2017/UD-11 dt. 8.11.2017, TPB.4317/778/CR-267/2017/UD-11 dt.
7.2.2018, TPB.4317/629/CR-118/2017/DP/UD-11 dt 8.5.2018 & TPB.4317/629/CR-118/2017/EP/UD-11 dt.8.5.2018 before granting any development
permission on the land/s. (For the Sanctioned Modification & Excluded Portion the link for notification is as under:-

Notifications:

BMC Home Page (portal.mcgm.gov.in)> Ward & Departments> Chief Engineer - Development Plan>Docs> Sanctioned DP2034
Plans:

EP Sheets:- BMC Home Page (portal.mcgm.gov.in)> Ward & De E?rtmentp Chief Engineer - Development Plan>Docs> Sanctioned
DP2034> Development Plan 2034 (Excluded Part) EP Sheataé% M&V;%[HB For Suggestions / objections by Government
SM Sheets:- BMC Home Page (portal. megm.gov. in)> War@ﬁ. De 4# enﬁw Chief Engineer - Development Plan>Docs> Sanctioned

Additional Information

(-ﬂ, Moaligs

Buffer line of SGNP The Tand under reference is affected by/abuts the National Park area and hence
specific remarks from the Dy. Conservator of Forest land, Sanjay Gandhi National
Park, Borivili should be obtained

SGNP Eco-Sensitive Zone:

The plot(s) under reference is/are under notified area of Sanjay Gandhi National Park Eco-Sensitive Zone as notified by MoEF & CC vide notification
u/no. S.0. 3645 (E) dated 05/12/2016. Hence specific remark from the Competent Authority should be obtained separately before taking up any
development on the land.

Water pipeline Remark:
Water pipeline near the plot (0.00 meters far) has 450 mm pipe diameter.

Water supply Tunnel Remark:

No well/borewell shall be dug on the plot as this plot is affected by Water-supply Tunnel Safety band. Similarly, Excavation/Deep foundation by way of
blasting shall not be permitted on the plot prior permission shall be obtained from A.E. (P/N ward) for any work or deepening of existing well/borewell
on the plot.

Sewerline Remark:
Sewer Manhole near the plot (Node No. 20322201, 0.00 meters far) has invert level 101.21 meters with reference to Town Hall Datum (THD).

Ground level:

The plot has minimum 46.00 meters and maximum 408.80 meters ground level with reference to Town Hall Datum (THD)

This is electronically generated report. Hence personal signature is not required. CHE/DP34202404111528813/DP/P/N



RL Remark:

REGULAR LINE REMARKS (Traffic):

As far as Traffic department is concerned, there is no proposed or sanctioned Regular Line/Road Line at present along the plot C.T.S. No.(s)
B27A/4A/1 of Village MALAD-E in P/N ward of B.M.C. as shown bounded blue on accompanying plan.

REGULAR LINE REMARKS (Survey):
As far as Survey department is concerned, there is no proposed or sanctioned Regular Line/Road Line at present along the plot C.T.S. No.(s)

827A/4A/1 of Village MALAD-E in P/N ward of B.M.C. as shown bounded blue on accompanying plan.

———— - e - : o YW & § § Wu 8 F W W

Natural Water Course:
The land under reference is under influence zone of waterbody hence specific remark from the concerned Authority should be obtained separately before

taking up any development on the land

Acc: As Plan
Note: The above information is as per the data received from concerned BMC Departments.

Validity of this Report is for One Year starting from the report generation date: 17/04/2024

Yol Munu"\‘“\

This is electronically generated report. Hence personal signature is not required. CHE/DP34202404111528913/DP/P/N




BLOCK PLAN

Scale 1:6000

Land Bearing C.T.S.No(s) 827A/4A/1 of MALAD-E Village in P/N Ward
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LOCATION PLAN

Scale 1;10000

Note;

DP Remarks have been offered only from Zoning point of view without any reference
to the existing and status of the structures on the land under reference etc.

This plan is to be read with letter under

CHE/DP34202404111528913/DP/WS/P/N

This is an electronically generated document. Hence, No signature required, Assistant Engineer (DP), P/N Ward, Dated: 17/04/2024

Brihanmumbai Municipal Corporation
(Development Plan Department)

Development Plan 2034

Office of the Chief Engineer (Development Plan),
5th Floor, Annexe Building,
Municipal Head Office,

Mahapalika Marg, Fort, MUMBAI - 400 001.
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MUNICIPAL CORPORATION OF GREATER MUMBAI
No. TDR/WS/PN-298 of 0.6 \t¢#\20M\q

Office of the:

Chief Engineer (Development Plan)
Brihanmumbai Mahanagar Palika,
Municipal Head Office,

5% floor, Annex Building,

Fort, Mumbai — 400 001.

ADVANCE POSSESSION RECEIPT

Sub:- Handing over and taking over of the land under 18.30 mtr. wide
D. P. Road out of Survey No. 239 / H. No.1 (pt), C.T.S. No.
827A/4A/1(pt) of village Malad (East) in P/North Ward.

Mr. Lalitkumar K. Shah working as Assistant Engineer in the Office of
Ch.E.(D.P.) and Mr. Sandeep Raheja, C.A. to Owner Shri. N. N. Wadia,
Administrator of Estate of Late E.F.Dinshaw, and Director, M/s.Ferani Hotels
Pvt.Ltd. (the Developer) for the said plot of land have respectively taken over
and handed over the possession of the above mentioned vacant land on “as is

where is basis” subject to following conditions.

The particulars of the land are mentioned below:-

Survey | H.No. C.T.S. No. Village/ Area in Sq.Mtr.
No. Division (Approximate)
23638.38 Sqg.Mt.
239 1 827A/4A/1(Part) | Malad (East) | (Twenty Three Thousand
(Part) Six Hundred Thirty Eight
Point Thirty Eight Sg.Mt.)

The final possession receipt shall be issued on compliance of following
conditions.
Conditions:-
1) Joint Measurement Survey through C.T.S.0. (Malad) as per the
demarcation offered by A.E.(S) ‘P & R’ Ward shall be carried out & area
certified by CTSO Malad shall be final.

2) TDR/FSI for the land under reference will be dealt further as per the
various applicable provisions of DCPR 2034 and its entitiement as per the
Zone of the land under said 18.3 mtr. D.P road that will be finally
sanctioned by the State Government in future while sanctioning EP-P/N 89
and after verification/ finalization of the title / ownership by the Legal
Department of M.C.G.M.

2/
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3) The possession of the land under reference is taken over as per Hon’ble
M.C.’s directions and this office letter u/no. TDR/WS/PN-298 dated 17-07-

2019,
On 20™ Day of the month of July 2019,

Handed over by Taken over by

e -

Ass—&. Engineer,

Owner/ Developer:- Sandeep Raheja
Development Plan (*P’ Ward)

C.A. to Owner Shri.N.N.Wadia,
Administrator of Estate of

Late E.F.Dinshaw

& Director Ferani Hotels Pvt.Ltd.

(Developer)

Address: Construction House ‘B’, 2™ floor,
623, Linking Road,
Opp. Khar Telephone Exchange,
Khar (West), Mumbai - 400 052.

bz

Architect: Mr.S.P.Kher
Address: Construction House ‘B,
623, Linking Road,
Opp. Khar Telephone Exchange,
Khar (West), Mumbai - 400 052.
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SY TAHEF, BTV 77 faum ﬂ‘ OFFICE OF THE
I srafey & @g DEPUTY CONSERVATOR OF FORESTS
IGE:ET HRIgY et JaraT e ¥ THANE FOREST DIVISION
Wit ' E?qﬁm xaoaon' o1t ‘u Marathon Circle, LBS Marg, Naupada, Thane (West) - 400602

® 022-25421373, Email : defthane@gmail.com, dycfthane@mahaforest.gov.i in

Letter ‘ Sub:  Permission of Sanjay Gandhi National Park

Eco Sensitive Zone Monitoring Committee
for proposed development of residential and
commercial project on plot bearing CTS No.
827A/4A/1 at village Malad East, Mumbai
within ESZ.

No.Desk/1/20/LND/ESZ/ 2992 Y of 2018-19
Thane-400602, Dated: ©| November, 2018

To,
M/s. Ferani Hotels Pvt. Ltd.,
Construction House-B,
Second Floor, 623, Linking Road,
Opposite Khar Telephone Exchange,
Khar, Mumbai — 400052.
Ref: 1) MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE
CHANGENOTIFICATION No. S.0. 3645(E), dated
05.12.2016
2) PCCF (WL) MS Nagpur’s letter No. Desk-23(2)/Survey/
WL/Case No.225/2286/2017-18, Dated 26.10.2017
1. The MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE,

Government of India vide NOTIFICATION No. S.0. 3645(E), dated 05.12.2016,
constituted a Monitoring Committee under chairmanship of Municipal
Commissioner/Additional ~ MunicipalCommissioner, MCGM for effective
monitoring of Eco Sensitive Zone of the Sanjay Gandhi National Park.

Your proposal was received by this committee vide under reference no. 02 for
construction of residential and commercial buildings in CTS No. 827A/4A/1 at
village Malad East, Mumbai.

The Sanjay Gandhi National Park Eco Sensitive Zone Monitoring Committee’s
meeting was held on dated 09.01.2018, 16.02.2018, 17.07.2018& 04.09.2018. In
those meeting your proposal was discussed by the committee, This proposal is
within the Scope of regulated activities in para no.11 as per above mentioned
notification under reference no.0l. The SGNP ESZ Monitoring committee has
considered this proposal for construction of residential and commercial building in
CTS No. 827A/4A/1 at village Malad East, Mumbai in meeting held on 19.09.2018,
subject to the following conditions.
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4. Specific Conditions

I This order is only an approval of Monitoring Committee of Eco Sensitive
Zone of Sanjay Gandhi National Park, as constituted vide notification dated
05.12.2016 and shall not be considered as environmental clearance.
Environmental clearance and other permissions as applicable shall be
separately obtained by project proponent as applicable to the project.

II The project authority should construct of animal proof design concreate
compound wall of 8 feet height plus 4 feet chain link fencing (not to install
barb wire) on the common boundary of Sanjay Gandhi National Park and
proponants land in place of existing boundary wall. The construction of the
compound wall should be started within three months of approval of this
project and completed within one year from the date of approval.

111 It should be ensured that sewerage treatment plant, solid waste
management, effluent waste management and / or Organic Garbage Waste
Convertor units should be beyond the distance of 100 meters after the
boundary of the Sanjay Gandhi National Park.

v Discharge of effluents — The discharge of treated effluent in Eco-sensitive
Zone shall be in accordance with the provisions of the Water (Prevention
and Control of Pollution) Act, 1974 (6 of 1974) and the rules made
thereunder.

v The project authority shall give an undertaking, to deposit “Conservation
and Protection Fund” for conservation & protection of Sanjay Gandhi
National Park. If directed by government/competent authority.

VI This order is applicable only for construction plan shown in layout plan
submitted by project authority. If the project authority want to carry out any
activity/development which is not shown in layout plan a separate proposal
shall be submitted for the same.

vl Safety of any wild animal visiting the proposed facility during and after
construction/development phase shall be the responsibility of the project
proponent, should a rescue and rehabilitation of any visiting wild animal
becomes necessary, Project proponents shall be bound to provide sufficient
resources for it. Project proponent may create special facilities in
construction with Field Director of SGNP.

5. The conditions as per ESZ Notification

All activities in the Eco sensitive Zone shall be governed by the provisions of the
Environment (Protection) Act, 1986 (29 of 1986), and the rules made thereunder and
are regulated in the manner specified hereunder vide Clause No. 4 listing activities
prohibited or to be regulated or promoted within the Eco-Senstitive Zone are shown in
Government of India vide NOTIFICATION No. S.0. 3645(E), dated 05.12.2016 on
Pages S to 8 in Iindi and on Pages 24 to 27 in English.

Essential conditions

| L. ‘ The said project has been considered for Sanjay Gandhi National Park Eco

Sensitive Zone Monitoring Committee’s clearance with reference to the scope
of prohibited, regulated and promoted activities of the notification mentioned |
| earlier for the eco-sensitive zone of the Sanjay Gandhi National Park. !

2
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The Sanjay Gandhi National Park Eco Sensitive Zone Monitoring Committee’s |

clearance has been considered without prejudice to the action initiated under
EP Act or any court case pending in the court of law and it does not mean that
project proponent has not violated any environmental laws in the past and
whatever decision under EP Act or of the Hon’ble court will be binding on the
project proponent. Hence this order does not give immunity to the project
proponent in the case filed against him, if any or action initiated under EP Act.

In case of submission of false document and non-compliance of stipulated
conditions, ESZ SGNP Committee/ Authority/ Environment Department will
revoke or suspend this order without any intimation and initiate appropriate
legal action under Environmental Protection Act, 1986 and the MoEFCC
notification for ESZ SGNP, as would be applicable.

The ESZ SGNP Committee reserves the right to add any stringent condition or
to revoke the order if conditions stipulated are not implemented to the
satisfaction of the department or for that matter, for any other administrative
reason.

In case of any deviation or alteration in the project proposed from those
submitted to this department for clearance, a fresh reference should be made to
the department to assess the adequacy of the condition(s) imposed and to
incorporate additional environmental protection measures required, if any.

The above stipulations would also be enforced among others under the Water
(Prevention and Control of Pollution) Act, 1974, the Air (Prevention and
Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986 and
rules there under, Hazardous Wastes (Management and Handling) Rules, 1989
and its amendments, the public Liability Insurance Act, 1991 and its
amendments.

E-waste shall be disposed through authorised agency as per E-waste
(Management& Handling) Rules, 2016

This eco sensitive zone clearance is issued subject to obtaining NOC from the
statutory bodies as applicable to this project.

If applicable, consent for establishment shall be obtained from MPCB under
Air and Water Act and copy shall be submitted to the Environment
Department before start of any construction work at the site.

10.

All required sanitary and hygienic measures should be in place before starting
construction activities and should be maintained throughout the construction
phase.

|

1l

Adequate drinking water and sanitary facilities should be provided for
construction workers at the site. Provision should bé made for mobile toilets.
The safe disposal of waste water and solid waste generated during the
construction phase should be ensured.

12.

The solid waste generated should be properly collected and segregated.
Dry/Inert solid waste should be dispose off to the approved sites for land
filling after recovery of recyclable material.

13.

Arrangement shall be made to ensure that waste water and storm water do not
get mixed.

14.

The diesel generators sets to be used during construction phase should be low |

sulphur diesel type and confirm to Environment (Protection) Rules pI‘CSCI‘lde ‘
| for air and noise emission standards,

3
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The diesel required for operating DG sets shall be stored in underground tanks
and if required, clearance from concern authority shall be taken.

16.

Vehicle hired for bringing construction material to the sites should be in good
condition and should have a pollution check certificate and should confirm to
applicable air and noise emission standards and should be operated only during
non-peak hours.

17.

Ambient noise level should be confirmed to residential standard both during
day and night. Incremental pollution loads on the ambient air and noise quality
should be closely monitored during construction phase. Adequate measures
should make to reduce ambient air and noise level during construction phase,
so as to confirm to the stipulated standard by CPCB/MPCB.

18.

Ready mix concrete must be used in building construction.

L

The installation of sewerage treatment plan (STP) should be certified by an
independent expert and a report in this regard should be submitted to the
MPCB and Environment department before the project is commissioned for
operation. Discharge of unused treated effluent, if any, should be discharged in
the sewerage line. Treated effluent emanating from STP shall be recycled/
reused to the maximum extent possible. Discharge of this unused treated
effluent, if any should be discharged in the sewerage line. Treatment of 100%
gray water by decentralized treatment should be done. Necessary measure
should be to mitigate the odour problem from STP.

20,

Roof should meet prescriptive requirement as per Energy conservation
building code by using appropriate thermal insulation material to fulfill
requirement.

21

Diesel power generating sets proposed as source of backup power for elevators
and common area illumination during operation phase should be of enclosed
type and confirm to rules made under the Environment (Protection) Act, 1986.
‘The height of stack of DG sets should be equal to the height needed for the
combined capacity of all proposed DG sets. Use low sulphur diesel. The
location of the DG sets may be decided in consultation with Maharashtra
Pollution Control Board.

.| Traffic congestion near the entry and exit points from the roads adjoining the

proposed project site must be avoided. Parking should be fully internalized and
no public space should be utilized.

.| The buildings should have adequate distance between them to allow movement

of fresh air and passage of natural light, air and ventilation.

24,

Regular supervision of the above and other measures for monitoring should be
in place all through the construction phase, so as to avoid disturbance to the
surroundings.

25.

Under the provisions of Environment (Protection) Act, 1986 legal action shall
be initiated against the project proponent if it was found that construction of
the project has been started without obtaining environmental clearance.

26.

Wet garbage should be treated by Organic Waste Converter and treated waste
(manure) should be utilized in the existing premises for gardening. Wet
garbage will not be disposed outside the premises. Local authority should
ensure this.

27.

A complete statement of all the documents submitted to department should be |

| forwarded to the local authority and MPCB.

—m——

4
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28.[ A separate environment management cell within the PP with qualified staff
shall be set up for implementation of the stipulated environmental safeguards.

Member Secretary,
Sanjay Gandhi National Park Eco Sensitive
Zone Monitoring committee
And
Deputy Conservator of Forests,
Thane Forest Division, Thane

Copy submitted to

1. The Additional Municipal Comissioner (W.S), MCGM, Opp.CST Station,
Mumbai —400001.

2. The Chief Conservator of Forests and Director, Sanjay Gandhi National Park,
Borivali.

3. Deputy Municipal Comissioner (Zone -VII), MCGM, Third floor, R/ South
ward office building, Mahatma Gandhi Cross Road No.2, Nr. Sardar
Vallabhbhai Patel swimming pool, Kandivali (West), Mumbai -400067.



f’

31 7 /1 ‘:' { { ,{ f " O .

TER TAAEID q AT, 2w Jtie e Fart, adae) aid wraferd
B 032-2¢¢50362, 3¢¢E03¢R, Emall : sgnpmumbai@gmail.com
Ry A% #rre, & wAE 3%/l AR
AT

RATE  03.93.309¢ il
ATNETE .

5

P, FE-/TR/AA LCY Cp  /09C-R
aRaeh, q98, e 0 &€ . 2098

g%%ﬁm-«f’r greew . o,

LT THE - &1, GERT Holdl,
- g3, fIT s, WR Tt YaRES FAIR,
@R, §a - $ooo43

et : q) AU gedll TAdE AR w. godi/em/3syd/
209¢-9], f&. 92.93.209¢
) ITEeE 97 f&A® 0y.09.309%

A e, W mEw 3/l W emdeureele & e
03.93.309¢ I el IFfA HEREE §h M99 g ST Wiad
T T FWe 9 R T SR S |gel o fde dia
TR TR RO A FURE e R WEE g e
Aqegid AUTTRGES PRNYR RA 1 PO A 74 qeEd Mdel 5o
AR FROAN eH . 9 I DBV AT AR,

R EeX GF T RWEN 9 oEify UeehiER e wed
w/ﬁwﬁ%ﬁmmﬁmwmwm
ﬁmﬁmmmaﬁmﬁaﬁzﬁ.qmmﬁﬁaﬁamwm
WWWWWWWW
ST U HET e,

gl e B 3 SR W RO ST S
Wﬁmﬁﬁﬁqﬂlmrﬁéﬁﬂ@ﬂwmﬁﬁiﬂﬁww
TS, | W Qaq/qﬁﬂﬁﬂﬂmﬁﬁﬂWWWaﬁmuﬁw
WWWWWWW.



318

. TXas femm < @1 Rwwifed dardie a@ed g e
"t il

2 I IR AU & 7 Gorg Tl Wy wemy

T Y W I S, W S et e
3. VR & Hy0 YREREH 1.
8. BRGRT AR |

M), FE=EE HETRUTE! qearae
T . Dy.ChE/9133/SWD/WS dt. 13.12.2018 arad Rfg ardl/ares
TR fawaifes eamier Teart Gate/Screen wavar) wra Tt

BRI,

T TiEt I 9, alash
W=W%ﬂaﬁ,ﬁwﬁmﬁﬁa€mm
SRR ST R e,

TERTS Wgwo oy sew, wwe, fqed

A\ 1earc\ admin\ Desktop\Feranl Fire.docx



0

-f] N Ay NNC -~ ﬂff“"\

319

SR HrIfer, gas
Hﬁq .0 (022) - 25505028 T RTIHY =ad,29¢ GURT AoTe],
WA H.: (022) - 25505926 SR TE WS, O AieR w9,
S cromumbai@mpen,gov.in ‘!,! Mt (D), G —yoo oce
aﬂﬂﬁ? " htop//mpeb.gov.in
1. SHHIS: HAFY/ HIehTy)- 953y fasi®: 1) /93 )R0a¢
ufa,
T G whaa
®H A, 303, W@
Torwen . ot e wrewtet s w8 =, 2%, TS g9 9 ARTetedt
_ AT,
TRIRd,

EENELREGE Wmmmmm%wmﬁﬁﬁm@mm'@ﬁ
ﬁﬁwﬁmw@%ﬁma@wﬁmﬂ%mwmﬁw
STESICT WIETH ST UG 3727eT 3¢y wﬁaﬁﬁaﬁaomwwm.wa?ﬁw
Wﬁwﬁaaﬁmqaﬂﬁ?amar@raﬁ,mamwﬁ@awﬁﬁhawa?&,mw
acuamm@c?wwammmwm&mm.mmamw@
YRR AT TSI STt TG SR T G2 W35 AT ST e v ST, e

EERCE U Wnﬁﬁﬁ&mqﬁma@mﬁweﬁaﬁm@mma@a@a
Ww,ﬁﬁaﬁmmwamwmé@ﬁaﬂ%

ST el & YT TR g,
- ST TRy
A ; P77 AT
(;'{f_ﬁi’_?:ﬁ_ . li’;q_.
T HifgaeT 9el-

T Wierd (i), T s, T, gag



320 D 7\

Qrevll SA&diet

fr oE/1R0C &

. TieeTer T . o&/R3/R0e TS WIS ERde WA, %o/R ddier H. fer areA
e SEaTET fal 2 S5 TrEvT o, TR SR T SiE 3¢y SRS el S o
TR ST o FTTeY, TR 37 e ST FRY SHTeY, o i T I W, Hied wred
Te, W &4 T 5o 2R, WA WHAE 3¢y T T uma%ﬁwmmmmﬁr
FereelT STeY, STET e TEvT 62 WRR SATIET STar et ige S T8t 93 ¥ & AN ST
Tieara fReiAT ST,

_ _ %/‘ (..,‘:9— G:_\.L."':qf!_
(1. Tt HIRER) (GERRRT) (AT USaD)
I URRTE o, Has- ¥ SU IR SifuerI, Hus- 3q RS SRR, IE- R

B A B T & St
A o

(A TS RE) (Forariz aga) =y

B TR SERGIBERT) &= it



_ o T Aronieong - O
| ST TR T I @l garer
R 7. mror; (T LUy WIET S wfwr Wl :
" WWW Ay o Y T Sl 942/19 o 26fg/7gl9
2)%;%@*%@%%@5 FoW : KA. < WE. 2D Byeady

Yy ¥2, s 5 "'?_-'i'
F( e uzgﬁr: ageﬁm;m(c‘f‘)'w ) TR %/9%63(%%

'Lﬁ?-ﬂq‘arumq STEHTs 7 .-‘ CRR rﬂf“éﬂﬁ%’—ﬁ AT
2 i § w TE pof 02/ 309 LSVl Wwﬁv
) Wl Bt &l wge o g‘;

3)mm%maarlgmmum

CICHC - ¥E  — ¢

- 7/ %) (D Tt T o 1
2,9, 7| %o e -%mﬁ*zsr?m;z— 3110 Fsf7 Ws
3207 R wares e || o gy ERE cav i sy o g 2753,

Qwﬂﬁmﬁrﬁafc' Wazﬁr?

_J‘—‘F‘B’UKV)W—I? (”j

: = /\91’
~) TR SR A et 'g‘ﬁ?{g FET ST ] - Zrery %EmTéT,w:m(v) :,,"};E;"
jc‘rfu“i\)‘ ZENIE] ~taaay] VTR e HITE Srrer il
25 oﬁlaQ/aw)r AR AT T N, Srearny SssS} fSway

5 16 -ty M b R T Sp————) FIE sl srreiRear)
RTERA) T 25 23 e o 9 - DR Shorave mzasit sofheta TG DT] GAAE

STB FEH Rmates st dwred] and) @z} PS— StherShor, ey SEaH7R] Fe)

- Y 3] TSI 20l 'F-‘!-T}&@VW)' F2. 08 /93 /2 08 ST STERTEY, Fgurey S}APSTB}‘JWI[

@gﬁaf Lo R —" el STE §o By SiSlar shsvatles € ey Mﬂﬁ‘{ﬁ‘%r

E?{EE;E 3(53? 2k 31—'?1!—57 -%Wﬁ 9CY & ZAT VR € T R 2] i a4 .
et T R e ——— IEY K YAL ssflga) mseary :ma' ArgeT

TR FEr 335 5294 3«15)5# I R T e Y T et sepmm— 255170} gaf?

o . R e:n%}m—ﬁ APE) e “erely gy el AN SR

a’sm\‘ﬁzﬁﬁ? gga}’fm :&'{@xzﬁ VI &85 3 e (vmrrﬁ .tmr) gaw:} mq@fwa-mjr@.gm}_ |

IR BT CE 29 o>y VI TTREL vy, aroene) BT i
—

fj

i

l

s

® Hgwt) ﬂmgg%ﬁ’m&fk} ey SEFIE] TEY ’ﬁzm} ﬁszru; ‘JITFHA/‘ %u%?‘ﬂv.f}
@) ga:g%a‘fw:a'm - e ﬁ%‘mwsﬁ 2G5

anfraiwm/ arramﬁﬂw&rﬁ
q:rmrt,g/ =7y qaf},{

WW%%@M%W




ST, TR 5 Tt far Email ID :

IR SR | < 5\ 0 LR ferereft aret amr, dindoshi.ps@gmail.com
22-—2% — /'99WolE 3 /W, FeFT A, 58 '
92--I -— CYLR3oo0 ST, g, HaE. ’
S, gogl samt/ RSt/ aam/ % feqTs g8/ 0¢ /0%
EiG

Vm.g@ ERREGETIC RS I
oty MRt U 3T, IaS]

fqug . 3{e@eUTy TR Alevlt ®.R¥R /R fAHTR W03 .R02% oTEd
efere=n wrfedT Hesvarerad.
Haef ST 55 &haf—R /STHIT /\8o0% /R0 ¥—4 fT 23 3T 0%

I fary ¥ geut=d 6 "ATere 99 %.33% /% OHis e T,
gg A0, STSTAIET YATE A@Ul gegrel HEAreea AT g sRa =rafere’or,
ufyem weeT, Yot A Hos st oo /0¥ TGS HUAM ST e, Iar
TIE o5 STSIAEd Ug BRA ranyeeT, ufvem uder, Ut s A go .ok,
0% TS i ShSedr SRIMIAR Tgaa A= =T Hvdard HATST 1A
Ter Hged Srd ATEl STEATS W ATANYSUTE  HiSt SUdEl SR, A
qiel TUToeTE 9d .39 /2 W QIqdl STSTdl/ BEvATd TSl SEEd
Jiefarard STl Ae@STT TRArer qurdrEl Fefterd =raifEry arehres
T HET OTFATE R, Gud S WS v AlfaTara TSl
FEESYE YRl AUl #.Rx¥R/e] fEAIE R4/ o03/R0eR ATEAEl  @HEH
TEfrdt wefgory faddl sTgeararad T9ER holaos 6.

IRET Vg g Tealad Fofauard da i, et wifew Swarsar
T gdesle a1 WAl SHTede  Heigsura 3 SroT  3TgA
SN WRTE TS YHIUTER 3TV I SOIS@l SR’ SYMVeEr dovr f&
03/8R/R0%¢ USH 2¢R3 A=A AN Wfew freEmr wmanwmgd fesTeft
T 30T ATy emeary SRt Tfew ere sdeade difeg Alae
oYY TaR, TOT TEeE, iy siwE, qifey 39 fAdee e e, difew
3u Brfars STEDT woT wae St wifew etvara faaat @i g %.e,3
a7foT & ¥ ATAS ST=AT geATerdl W ST i,

feo3/2R/R02¢ o T UEA § o%/3/30%¢ AT HH@BUTHA!
sTRqoTT coTeaT Sttt ueR fwvh sredl enm faufarar vt
UIed v SIS I fasifasst.




WW,W@W%M,WW,W
e, Hag A =i fE.Ro/02/ 08 3 wrated sy A AT
S ER kI e faear e ot gear faar ieft dp e FLoATATST

e El ey AT AR R GG E g o/ SeL e,
mrere T geg A S Farerr TS T i SATed. fr 03 /QR/ RO%E

e, TeL SFEaroT s GO erarean Seam e syferarr=ar
Fpear gad Treoiia ¥l feapTofl TSI gardis sriyes gaT=aT gt
R IR (T—\Tﬂﬁ &) ?{&ﬂﬁ Hreyor & STad srfafaad 2294 FsH 4 T
?2mﬁwﬁ6ﬁmﬁimﬁwﬁﬁﬁ@%ﬂﬁmmmdw

redroft e BT A B a7 S RS T TR rrefreT e W
E ! " % ma aq—r@_m W ﬂ-{aﬁ'{XQ/QOZQ‘ FHhH ¢ T

2R/ 0u/R0%% Aoy HreL AT e . el TAgEN T EsIfEeET
39 & =aed, W}aﬁéﬁ@ﬁﬁﬁﬂg@ﬁmﬁamWT
@ R A AU/ RORE s (T R @@ qrT ) SET
m&ma'ﬁﬁ?aﬁﬁﬂzwqwmﬁmmmmm
faeit B,



324

It U AHU[H  HLOATT T B L I R E L SR Y
0% /09 /0% ﬁﬁﬁ@?ﬁqﬁfoﬁ?{aﬁaﬁm@@wﬁﬁ@wwﬂaﬁ
qmwwwmmaaw@mw%qum
FEH cTE 2 (ﬂ‘gmmﬁéﬁ)mmﬁmawﬂﬁw,zwq
qumoET f&. 02 /0\9/R0%% st T W w33y, feewr A, ¥, ME ASTS,
o1 ErEe, B, ged SUTR AT ShE HEgo QT Al ad "HIoS

aﬁawaamﬁmammwﬁmmm
FroTeTE STSTd STRITTET Wiy ST THEX THIRIT SHe ! qrer. add
s g A oW Foe ITHed Wal TEdrl TSfer=aT s 9T
ST UHel vredar wH feEd STOe T @raH JHTEre ST A=
AT AU ATCgIr S8 raTETSl gex TEdTd S1’ afieRtor WAd A
Sotertar gt e aresd™T Foi gt WHerTR esiEeTd 3% o
e, BISTTS, HuE ATe =raredrd |ial How TR .

Sty Erfers TONYT TER AN | Roy] WA @ EIEAMR REI

EISATEN HlE 0¥/ W/ R0 i ¢8 /2R /RoRe 3HT TR, d4 et
e TEie srdarerehdar Wi grex FHgTd ad 3ATe.

P — |
,‘/’:/”:J‘ f--_ - Sy |
/:V\\JI’ \' \ -_ . 1\ .‘ \ { (‘l ) )
¥ Wﬁg

//, RN | ety Frias (1%)
(= frerefr vt B, T




325

BRIHANMUMBAI MAHANAGARPALIKA
No.Dy. ChE N Bt......

=
ay k6 MAR 2507

Office of the

Dy.Ch, Eng.( Storm Water Drains)
Planning Cell

Engineering Services & Project Bldg.,
3rd Floor, N.M. Joshi Marg,

Byculla, MUMBAI-400 011

To,

Shri 8.P. Kher,
Construction House B,
Opp. Telephone Exchange,
623, Linking Road, Khar,

Mumbai-400 052.
Sub : Major nalla remarks for the plot bearing CTS No.827-A
survey No.239 Part-A village Malad adjoining MHADA land
at Dindoshi, Goregaon (East).
Ref. i) This office letter u/no. Dy Ch € /SWD /a4 [pe dE- 28:12:200¢
ii) Your letter dtd. 26.02.2007
Gentleman,

In continuation of this office above cited earlier letter, it is to inform you as under-

1. Your proposal submitted vide above cited letter to provide training of water course
behind MHADA bldg. around RG-3 for 75.00 RM each by MHADA & M/s. Ferani
Developers respectively has been accepted provisionally considering ensuing monsoon.
This office has no abjection to carry out the work by providing width of water course as
6.00 M. instead of 5.00 M. proposed by you.

2. You shall submit details of all the water courses flowing through your said layout.

3. Consolidated major nalla remarks for entire layout shall be obtained at the earliest.

4. You shall take all the precautionary measures to prevent entry of loose material within
the flow of the water course under reference and all safety norms shall be strictly
adhered to.

5. You shall carry out remaining major nalla gnd SWD works within your holding as per
remarks issued in the past and in future as per requirement of MCGM.

6. It is to be mentioned that the work under reference is to be executed at your client's risk
and cost. You will have to indemnify MCGM free from any litigations arising out of above
works. Indemnity bond to that effect on Rs.100/- stamp paper in accordance to above
shall be submitted. This indemnify bond shall be binding on your clients, their

successors, heirs, etc.

Yours faithfully J}\

lfl'a }) '2/“:2
Dy.Chief Engineer

(Storm Water Drains) Planning Cell.

D:\GosaviMajor Nalla.doc163
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Constructiop’}
2 Floor, 623%
Opp. Khar Telephone Exchange
Khar (West), Mumbai-400 052

Gentleman,
The site was inspected. The storm water drain arrangement provided on site is found
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BJIHANMUMBAI MAHANAGAR PALIKA

se ‘B’,
inking Road,

Sub:

Ref.: i)

partly completed.

o Dy.ChE / SWD /WS /of 7).
\qu Office Of Thlé{ ™ De{

Dy.Ch.E (S.W.D)W.S
K/west Ward Office Bldg.
6" Floor, Paliram Road
Andheri (West) Mumbai -58

|
an

Part Completion Certificate for Storm Water Drains fo‘r the
proposed development on plot bearing C.T.S No. 827A/4A (Pt),

Village Malad, Malad (East)

This office remarks under Nos.Dy ChE / 7917/SWD/WS

Dtd.: 17/05/2003.

remarks and same is completed.
|

Works Completed:(Shown in| green colour)

i)

iii)

iv)

vi)

vii)

72-73-P1,
Z1-Z-U1l

B-A

E-F-S, R-S,
D-C-B, J-K

Q-R

a-b, ¢c-b, c-d, e-d,
e-fY-f, Y-X,
XI-X, XI-W

V-W, V-U
P-j

Q1-Q-11

The storm water Drain marked as on the accompanying plan/remarks plan is as per

To construct the open S.W. drain of min c/s area 0.36 M? (min
0.60M wide) and cover it with R.C.C. slab/R.C.C Grating with
inspection chamber @ 6.00M c/c.

Existing open S.W. drain of min ¢/s area 0.75 M2,

" (min 0.90M wide) and cover it with R.C.C. slab with inspection

chamber @ 6.00 M c/c.

To construct the open S.W.Drain of min ¢/s area 0.27 M-,
(min 0.60M wide),covered with Steel /R.C. gratings with
inspection chamber @ 6.00M c/c.'

To construct the open S.W.Drain of min ¢/s area 0.20 M*.(min
0.45 M wide),covered with Steel /R.C. gratings with inspection
chamber @ 6.00M c/c.

To construct the open S.W.Drain of min c/s area 0.48 M>. (min
0.45 M wide),covered with Steel /R.C. gratings with inspection
chamber @ 6.00M c/c. .

To construct the open S.W.Drain of min c/s area 0.48 M2 (min
0.45M wide).
To construct open S.W.D of min size 1.97 M wide and c/s area
3.88 M? covered with R.C.C slab with chamber cover at every
5.00 M c/c.

.2/-



viii)

xi)

xii)

xiii)

Xiv)

Xv)

XVvi)

Xvii)

xviii)

U-T-J1
S-G

G-H-1

0Q2=0Q1

Ul=U, P1=P

Z-Z1, b-b1, d-dl,
££1, X-X2, W-W1

?
66 - 67 - 68

328

28
To construct open S.W.D of min size 0.75M wide and c/s area
0.93 M? covered with R.C.C slab with chamber cover at every
5.00 M c/c.

To construct open S.W.D of min size 0.90 M wide and c/s area
0.54 M? covered with R.C.C slab with chamber cover at every
5.00 M c/c,

To construct open S.W.D of min size 1.10 m wide and c/s area
2.30 M? covered with R.C.C slab with chamber cover at every
5.00 M c/c..

To construct open R.C.C, S.W.D of min size 4.00 M wide and c/s
area 4.00 M? covered with R.C.C slab with chamber cover at every
5.00 M c/c..

To Construct R.C.C box type of culvert designed for ‘AA’ class
loading to min c/s area 1.00 M? (min 1.00 M wide) with chamber
at center of size 0.6 x 0.9 M. along with heavy duty frame and
cover and locking arrangement and cover @7.50M c/c.

To Construct R.C.C box type of culvert designed for ‘AA’ class
loading to min c/s area 3.00 sq.m (min 1.50 m wide) with chamber
at center of size 0.6 x 0.9 mtr. along with heavy duty frame and
cover and locking arrangement and cover @7.50M c/c.

To Construct R.C.C box type of culvert designed for ‘AA’ class
loading to min c/s area 4.00 M? (min 2.00 M wide) with chamber
at center of size 0.6 x 0.9 M along with heavy duty frame and
cover and locking arrangement and cover @7.50M c/c.

To Construct R.C.C box type of culvert designed for ‘AA” class
loading to min c/s area 3.88 M? (min 1.97 m wide) with chamber
at center of size 0.6 x 0.9 M along with heavy duty frame and
cover and locking arrangement and cover @7.50 M c/c.

To Construct R.C.C box type of culvert designed for ‘AA’ class
loading to min ¢/s area 0.36 M? (min 0.60 M wide) with chamber
at center of size 0.6 x 0.9 M. along with heavy duty frame and
cover and locking arrangement and cover @7.50M c/c.

Provide 300 mm dia NP-2 class pipe for outlet

600 M wide S. W. Drain.

xix) To provide C.C. pavement in open spaces of the buildings with slope towards
S.W.Drain. Also slope of pathway towards S.W.D

.3
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.3.

xx) To allow to drain the storm water from upstream properties /slum into the new drain by

xxi)

xxii)

xxiii)

diverting it into the new drain

The above remarks are given as per your request and without prejudice . The said
remarks are likely to be revised subject to contention raised at any instance in future

Provide weep holes of 100 mm dia A.C. pipes @ 5.00M C/C along compound wall

[
Balance Works: (Shown in red colour).

Sr.No.
i)

iii)

Vi)

vii)

viii)

Notatioi)
3-2-1

4-5,6-7,8-9,
10- 11, 12- 13,
14- 15

19-18-17- 16,
23-24 - 25 - 26,
27-28

t

22-23,
21-20- 19

9'-29, 10' - 30,

6'-31,5'-32,

33-32,31-7,
34-35-8

36 - 39,
37- 38, 33' - 39,
34' - 40, 37 - 38,
40-41,42-38

41- 44 - 45,
47 - 48,
48' - 46, 42- 43,
49-50-51-51"

49 -54-53 - 52,
55-52,57-58,
59-60, 61 -62,
63 - 58,64 - 56

S.W.D. Works
To construct the open S.W. drain of min c/s area 0.36 M? (min
0.60M wide) and cover it with R.C.C. slab/R.C.C Grating with
inspection chamber @ 6.00M c/c.

To construct the open S.W. drain of min c/s area 0.36 M? (min
0.60M wide) and cover it with R.C.C. slab/R.C.C Grating with
inspection chamber @ 6.00M c/c.

To construct the open S.W. drain of min ¢/s area 0.36 M~ (min
0.60M wide) and cover it with R.C.C. slab/R.C.C Grating with
inspection chamber @ 6.00M c/c.

To construct the open S.W. drain of min c/s area 0.36 M? (min
0.60M wide) and cover it with R.C.C. slab/R.C.C Grating with
inspection chamber @ 6.00M c/c.

To construct the open S.W. drain of min ¢/s area 0.36 M? (min
0.60M wide) and cover it with R.C.C. slab/R.C.C Grating with
inspection chamber @ 6.00M c/c.

To construct the open S.W. drain of min c/s area 0.36 M (min
0.60M wide) and cover it with R.C.C. slab/R.C.C Grating with
inspection chamber @ 6.00M c/c.

To construct the open S.W. drain of min c/s area 0.36 M2. (min
0.60M wide) and cover it with R.C.C. slab/R.C.C Grating with
inspection chamber <ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>